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CORRIGENDA. 

In the Council of State Debates, 
1941, Vol. n,-

(1) On page 4, in the top line,-
fOf' " India " read " Indian "; 

(2) On page 136, in line 3 from the 
top,-

fOf' " one is at " read "that is, 
with ". 

(3) On page 142, in line 5,-

delete the words " at the time H; 

(4) On page 147, in line 4,-
for " I lay a statement on the 

table " read " A statement 
has been laid on the 
table ". 



COUNCIL OF STATE. 
Thursday, 13th November, 1941. 

The Council met in the Council Chamber of the Council House at Eleven 
of the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

PAKISTAN SCHEME. 
54. TBlI: HONOUBABLB RAJA YUVERAJ DUTTA SINGH: Have 

Government received officia.lly any representation regarding the so-called 
"Pa.kistan Scheme "~ H so, is it under consideration , 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: I invite the Honour-
a.ble Member's attention to the correspondence between His Excellency and 
Mr. Jinnah reported on pages 310-13 in Volume VII of Indian [nfQrmation~ 
a copy of which is in the Library of this House. 

AVOIDANCE OF URBAN CONGBSTION IN SETTING UP NEW FACTORIES. 
55. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Will Govern-

ment state wha.t steps they have taken to avoid as much as possible urban 
congestion in setting up new factories and in the expansion of war industries 
in consultation with non-official local opinion , 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: All Provincial 
Governments and Chief Commissioners were informed in March last that the 
avoidance of undue urban congestion is one of the factors which must be consi-
dered when ncw factories are started. It is recognised that the Industrial 
development of the country and particularly of war industries needs every 
possible encouragement. The urban authorities in most places have consider-
able powers u'1Uler local legislation to act in the direction contemplated by 
the Honourable Member. 

INDIA'S CONTRIBUTION TO TlIE LBAGUE OF NATIONS . . 
56. THB HONOURABLE RAJA YUVERAJ DUTTA SINGH: (a) Is 

India. still a member of the League of Nations, and, if so, up to what year 
she has paid her annual financial contribution, and how much t 

(b) Why should India. continue to be a member of the League, in view of 
the presen~ international situation , . 

THE-HONOURABLE MR. SHAVAX A. LAL: (a) Yes, up to and including 
the eurreQt financial year for which the amount of the contribution was 
RB. '1,54,650. 

(b) The Government of India recognise that war conditions have involved 
a. serious curta.ilment of the activities of the League but they consider it impor-
tant that the Lea.gue should continue to eDIt &8 & sytnbol of the co-opera.tion 
of free na.tions in international a.ft"airs and should continue to: receive the 
~ support of· such nations. Nor are the praetica.l tasks whMlb the League 
is still in a position to discharge· by any meaua insignificant. 

( 93 ) 
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CoST 6F THE LAST MOVE PF THE GOVERNMENT OF INDIA OFFICES TO SmLA.. 

57. THE HONOURABLB RAJA YUVERAJ DUTTA SINGH: What is the 
approxim~te total expenditure involved in the Sllnla exodus, 1941 ! 

THE HONOURABLE MR. E. CONRAN-SMITH: The information asked 
for is being collected and will be supplied when it is ready. 

ADVERTISEMENT BY THE N. W. R. INVITING APPLICATIONS FROM ANGW-INDUNS, 
ETC., FOR ApPOINTMENT AS JOURNEYMEN, ETC. 

58. THE HONOURABLE R.A.TA YUVERAJ DUTTA SINGH: Has the 
attention of Government been drawn to an advertisement published in the 
Picmeer, dated the 3rd May, 1941, over thesi~ture 6!the GeneraJ. Ma.na.ger, 
N. W. R., Lahore, inviting applications from" Anglo-Indian and Domiciled 
European candidates for appointment as a temporary journeyman, electrical, 
class I, grade 2 .. , What are the reasons for this racial restriction , 

THE HONOURABLE MR. S. N. ROY: The answer to the first part is in the 
affinnative. As regards the second part, the advertisement was issued in order 
to secure candidates for the quota of posts reserved· for the community in 
accordance with the orders of the Government of India. regarding the representa-
tion of minority communities in Government servioes. 

TECHNICAL TUINING SCHEME. 

59. THE HONOURABLE R.AJA YUVERAJ DUTTA SINGH: Will Govern-
ment give the mlLin outline of the technical -training scheme, and 
also indicate how many tecqnical training instructors have come from the 
United KiJllldom or elsewhere 1 What are the financial implications involved. in 
the scheme t 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: A copy of the 
.' Technical Training Scheme, 1940 .. which gives the main outline of the Scheme 
is placed on the table. * One hundred British instructors are being recraited. 
from the United Kingdom, of whom 61 have a.lrea.dy arrived.. The Scheme 
began to operate in January, 1941 and the total oost from tbat date up to 
the end of March, 1943, is estim!l.ted roughly at Re. 2 crores. 

THE HONOVuBLE PANDIT HIRDAY NATH KUNZRU': Have Govern-
ment entered into any contract with the instructors ! 

THE HONOURABLE M.u.m. 8m FIROZ KHAN NOON: Nat~y they 
would wanta contract before they come ·out. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What is the' 
period of the contract , 

To HONOtJ1LUlLB. lrLu.Dt 8m FIROZ KHAN NOON: I am. a.fraid I . 
could not tell· that oft'ha.nd~ , ' . 

• I" 
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• BAN ON CERTAIN BOOKS LIKELY TO BE OF ASSISTANCE TO THE E!!iEMY. 

60. Tim HONOURABLE RAJA YUVERAJ DUTTA SINGH: Is it a fact 
'that two books, na.med Rotde8 in the Western Himalayas, Kashmir, etc., by 
Manson, and a handbook for travellers in Burma and Ceylon, pUblished by 
John Murray and Thacker Spink, Calcutta, have been banned under the Defence 
-of India Act and Rules! If so, why 1 

Tm: HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
'the Commander-in-Chief): Yes, because they contain maps and detailed 
descriptions of routes which are likely to be of assistance to the enemy. 

DISCONTINUANCE OF WEEK-END RETURN TrCKETS ON THE E. I. R. 
61. Tm: HONOUB.AllLE RuA YUVERAJ DUTrA SINGH: Will Govern-

'inent state why week-end return journey tickets on the E. I. R. have been 
·discontinued ¥ 

THE HONOURABLE MR. S. N. ROY: War conditions have imposed a 
considerable strain upon the resources of Railways. As traffic offering is 
greater than can be moved without serious dela.y~ concessions, such as week-

. end tickets, designed to foster traffic have bePn withdrawn. 

ATTITUDE OF THE SINKIANG GOVER~01ENT TOWARDS BRITISH INDIAN 
SUBJECTS. 

62. THE HONOURABLE RAJA. YUVERAJ DUTrA SINGH: Is it a fact 
'that the attitude of the Sinkiang Government towards the British-Indian 
subjects residing in that territory was unfriendly and hostile before the out-
break of the Russo·German War ¥ Will Government state what has been the 
reaction of this war on the attitude of the Sinkiang Government towards 
British·Indian subjects, residing about Kashgar, and the territory concerned , 

Tm: RIGHT HONOURABLE Sm AKBAR HYDARI: First part of the 
.-question, the answer is in the a.ffirma.tive. 

Second part, no change has been noticeable so far. 

Tm: HONOURABLE PANDIT HIRDAY NATH KUNZRU: Have any 
· representations been made either to the Chinese or to the Russian authorities 
recently 1 

THE RIGHT HONOURABLE 8m AKBAIt HYDARI: I am not in a. 
position to answer that question, Sir. 

ATLANTIC CHABTER. 
63. THE HONOURABLE MR. M. N. DALAL: Has the attention of the 

'Govel'IlJD8nt of India. been drawn to the Eight Points Dec.la.nl.tion of Policy 
made jointly by the President of the United States and the British Prime 

· Minister on August 14th last, and its reaction on Indian political opinion 1 
Have Government made any representation so far in regard to the points in 

· that Declaration, touching and concerning India. in particular, which the 
-British Prime Mini'lter offered in a statement before the House of Commons 
on September 9th! Will Goverriment provide an adeqna.te opportunity to 

- the Members of the Central, Legislature to voice the Indian political 
: senttment on thi~ Rubject of vital political importance to the constitutional 
-progress of India , . 
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THE RIGHT HONOURABLE SIR AKBAR HYDARI: I woulq refer the-
Honourable Member to statements made by my Honourable friend the Leader 
of the House on this subject in the Legislative Assembly on October 28th and 
29th, ancl in particular to his undertaking on behalf of the Government of 
India to convey to His Majesty's Government the views expre8f!ed by Honour-
able Members in the course of the debate on the latter date. Copies of the. 
statements referred to are placed in the Library of the House. 

ATLANTIC CHARTER. 

64. THE HONOURABLE MR. M.N. DALAL: What steps do Government-
propose to take to give effect to the principle oontained in point (TIl) in the 
Joint Declaration of post-war world policy issued by the American President 
and the British Prime Minister, viz., that "they respect the right of all 
peoples to choose the form of government under which they would live"-
as applied to India ! 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: The application of 
this part of the Declaration to India has been fully expounded in statements 
by the Prime Minister and the Secretary of State for India., which have been 
reproduced in the press. Those statements made it clear tha.t His Majesty's. 
Government's previous declaration with regflrd to the goal of India's attain-
ment of free and equal partnership in the British Commonwealth and with 
regard to their desire to see the goal attained with the least possible delay after· 
the war under a constitution framed by agreement among Indians themselves. 
held good and is in no way qualified. 

ApPOINTMENT OF A REPRESENTATIVE OF THE GOVERNMENT OF INDIA 
ON THE MIDDLE EAST WAR COUNCIL. 

65. THE HONOURABLE MR. M. N. DALAL: (a) Will Government state' 
who has been appointed the representa.tive of the Government of India. to. 
the Middle ElIo8tem War Council under the Chairmanship of the Right 
Honourable Captain Lyttleton 1 

(b) What will be the duties of the Indian representative! and 
(c) To whom will the representative owe responsibility in the discharge 

of the functions assigned to him! How far will the Indian Legislature be-
acquainted with the working- of the Council and the representative of the 
Government of India. in that Council ? • 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: (a) The Honourable 
Member will by now have seen a statement which has appeared in the Press 
to·the effect th&t Lieutenant-Colonel C. G. Prior, hitherto Political Resident 
in the Persian Gulf, has been appointed representative of the GoveI:Jllllent of 
India on the Middle East War Council. 

(b) His duties. ,will be to represent the interests of India on lihe Middle 
E&st War Council and to report to the Government of India discussions and. 
decisions on matters in· any way affecting Indian interests. 

(c) Colonel Prior will be responsible in the disch&rge of his functions to the 
Government of India.. F.or obvious reasons, and in particular the necessity 
for preventing any inform&tion of value reaching the enemy,it will not be<pos-. 
sible for Goyemment to place before the House any stateuaent. regs.rding the: 
working of the Middle East Wa.r CounciL 
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• 

THE HONOURABLE MR. M. N. DALAL: Was the Defence Consulta.tive 
Committee consulted before the appointment was made, Sir 1 • 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: I am not in a posi-
~on to reply, Sir. 

FuNCTIONS OF THE REFORMS COMMISSIONER. 

66. THE HONOU1U.BLB MB. M. N. DALAL: (a) Will Government state 
'whether any officia1list has been made of &he persons or institutions whom 
.Mr. Hodson, the RefOl"JllS COmmissioner, is required to meet! If so, are 
non-official individuals or institutions also included in that list , 

(b) What are the facte, figures, ideas and details, which the Reforms 
<Commissioner is expected to collect bearing upon the constitutional develop-
_mente after the war! 

(~) Will the material so collected be pIa.ced on the ta.ble of the 
Legislature and made avai1a.ble to the public .before the disCUSBions on the 
·constitutional problem take a concrete shape , 

(d) Is the work of the Reforms Commissioner under supervision and 
-control of the Government of India., or any other authority' 

(e) Will Government consider the advisability of associating an experi-
-enced Indian with the Reforms Cominissioner to fa.cilitate not only the 
·collection of material but also to include the Indian view point in 
.co-ordinating this materia.} and presenting a report founded on the same! 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: (0.) The answer to 
the first part of the question is in the negative. The second part, therefore, 

·does not arise. 
(b) The business of the Reforms Commissioner is to engage in purely 

factual and objective study of every aspect of the constitutional problem so 
-.far as practicahle so that when the moment arrives for those to whom will fall 
the task of framing the new constitution to undertake their labours, as much 
preliminapy work of a fact-finding and objective nature as possible may have 
been done in the interests of reducing delay in the implementing of the policy 
-of His Majesty's Government. I a.m sorry I am unable to enter into further 
.detail. 

(c) I am unable to give any such undertaking. 
(d) The Reforms Commissioner is a member of the Secretariat of the 

-Governor General to whom he is responsible. 
(e) The Reforms Commissioner is assisted bv Rao Bahadur V. P. Menon, 

·C.I.E., Deputy Secretary in the Reforms S~retapjat. . 

THE HONOURABLE MR. M. N. DALAL: Could vou tell us when this 
material will be ready! . 

THE RIGHT HONOURABLE SIR AKBAR HYDARI: I am not in a position 
·to reply, Sir. 

THE HONOURABLE MR. P. N. SAPRU: How will this fact')al matter 
·differ from. the factual ma.terial collected by the Round Table Conferences, the 
:Simon Commi88ion and the Joint Select Committee of Parliament 1 
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'iRE RIGHT HONOURABLE SIB AKBAR HYDARt: I presume thatth& 
material will have been brought up to date. It was collected by those bodies. 
some time ago. 

THE.HONOURABLE MD.. P. N. SAPRU: Are we to understand, Sir, that 
all tha.t the Reforms Commissioner will be required to do is to bring the material 
up to date from 1935 to whatever may be the time when the constitutional 
question is taken up ~ 

THE HONOURABLE THE PRESIDENT: You are asking for an opinion.. 
. . ' 

'tHE HONOURABLE MD.. P.N. SAPRU: No, Sir. I merely asked if we 
are to understand that all that the Reforms Commissioner will do will be to 
take 1935 as his basis and collect the additional materia.} from 1935 to the time, 
when the new constitution "ill be framed ~ . 

THE HO:NOURABLE THE PRESIDENT: You can ask that if that is what 
his statement means. 

TlIE HONOURABLE MB. P. N. SAPRU: That is wha.t I mean, Sir. Am 
I right in understanding your statement to m.ean tha.t that is all that the· 
Reforms Commissioner will be required' to do ~' 

THE RIGHT HONOUBAllLE SIB AKBAR HYDARI: Sir, if you will refer 
to my reply to part (b) carefully you will find an answer to your question 
there. 

THE HONOURABLE MR. P. N. SAPRU: The Honourable the Leader 
of the House said that he was engaged in factual work. I have pointed out 
that factual work bad already been done by those three bodies, and what. 
I want to know is whether the factual work will start from 1919 or earlier or 
from 19351 

THE RIGHT HONOURABLE Sm AKBAR HYDARI": My reply ilefinitely' 
stated .. factual and objective study of every aspect of the cOlli>titutional" 
problem and that will be his duty and to bring in all facts with the object of' 
studying everything that is pertinent and which he considers necessary to be 
pla.ced before Government at the time". 

THE HONOURABLE MR. P. N. SAPRU : Is it a fa.ct, Sir, that the Reforms 
Commissioner ha.s been canvassing actively or indirectly for certain solutions,. 
namely, functional representation, hereditary Governors with an Executive 
responsible to those hereditary Governors and British Agents in Provinces to 
represent the British Crown 1 

,THE RIGHT HONOURABLE SIB AKBAR HYDARI: I am not aware of 
that. I will require notice. '. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: 'Can the· 
Honourable Member state why the Reforms Commissioner is part of the 
Secretariat of the Governor General and why he has not been pla.ced under the· 
Government of India. whose business it ought to be to consider future reforms l' 

Tm: RIGHT HO:NOURABLE SIB AKBAR HYDARI: His Department • 
directly under the Governor Genera.1 in his discretion. I would require previm.-
notice of your question if you require a further answer. 
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.. THE HONOURABLE' PAN'DIT HIRDAY NATH KUNZRU: Is it the-view 
of the authorities, namely, the Secretary of S~te for India and the Governor 
General, that constitutional reforms are today the concern only of the Secretary 
of State and the Governor General and not of th.e Government of India 1 . 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: My reply, did not 
imply that. ' 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Then why is 
it that the Reforms Commissioner has nothing to do with the Government of 
India and is solely concerned with the Governor General 1 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: I have already asked 
for notice in reply to a previous question and I want to do the same hi regard 
to this. 

THE HONOURABLE MR. P. N. SAPRU: One last question, Sir. How is 
the Indian gentleman, Rao Bahadur V. P. Menon, associated? I mean what 
are his functions via-a-via the Reforms Commissioner 1 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: His functions are. 
like 1jhose of any Deputy Secretary to a Secretary. 

VI~T OF. PROFESSOR COUPLAND. 

67. Tm: HONOURABLE MR. M. N. DALAL: (a) Has the atterition of 
Government been drawn to the press report about. PrOfessor Coupland, 
Professor of ColoniaJ. History in the Nuffield College, and 'Editor of the 
BU/J:nd Table, said to be engaged. in 8. study of the Indian constitutional 
development! 

('b) What facilities, if any, have Government offered PrOfessor Coupland 
for 8~dy' 

(e) Will Government place on the table of this House the programme of 
the work Professor Coupland intends to do in India ! 

(d) Is there any oo-ordination of work between Professor Coupland and 
the Reforms CommiMioner appointed by the Secretary of State, both as 
regards the actual work and the investigation to be carried out by each and the 
report to be submitted jointly or severally by tfither of them 1 

11m RIGHT HONOURABLE SmAKBAR HYDARI: I ha.ve seen the press, 
report to whioh' the Honourable Member refers. So far as Government are· 
aware, Professor Coupland's visit is of an entirely private and unofficial chara.c-
ter. The::y have no information as regards his plans or his programme: nor 
have they been asked to grant him any special fa.cilities. 

SUGAR FACTORIES. 

68. Tm: HONOURABLE R.AI BAHADURSRI NARAIN MAHTHA: Will 
Government st8.te the number of sUgar factories in the varioul Provinces and 
Indian States! . . . 

THE HONOURABLE MR. G. S. BOZMAN: A statement is laid on the table. 
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St4te11lfnl 8howing the number oj 8UfIG" factoriu in the tIIJriout Provincu OM in .1ttdiGA-
8tat/et1 during 1940-41. . , 

Madraa 
BoU:bay 
Bengal 
United Provinces. 
Punjab 
Bihar 
Central Provinces and Berar 
Assam 
North.West Frontier Province 
Orif!88. 
Sind. 
Indian States 

Total 

No. ·af 
factoneB. 

15 
8 

10 
80 
6 

33 
1 
1 
1 
2 
1 

14 

172 

RoYAL INDIAN NAVAL RESERVE AND RoYAL INDIAN NAVAL· VOLUNTEBB 
RESERVE. ., . 

69. THE HONOURABLE MR. V. V. KALIKAR: (a) Is there a large 
nu~ ber of qualified Indian· officers trained in the Mercantile Marine in the 
Royal Indian Naval Reserve and the Roya,l Indian Naval. Volunteer 
Reserve 1 If so, "hat is the nu,mber<?f Indian officers in 'these services 1 

(b) Have Government recruiW.d officers from the Bdtiah Reserves 1lo the 
Roya.l Indian Navy 1 If so, "hat is th~ number of officers recruited to the 
Royal Indian Navy from the British Reserves. 

(c) Ba.ve only two Indian officers been recruited to th~ Royal India.n 
Navy from the Royal Indian Naval Reserve! , 

(d) If the answer to part (e) is in the affirmative, "hat a.t:e the reasons 
for not recruiting more Indian offieer8to the Royal Indian Navy from 
the Royal Indian Naval Reserve! 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander· in· Chief) : (a) Yes. The numbers are- ." 

Royal Indian Naval Resc~e, 130. 
Roya.l Indian Naval Volunteer Reserve, 60. 

(b) No officers serving in the British Reserves have been given any per. 
manent commissions in the Royal Indian Navy since the outbtea.k. of war. 

(c) Yes, since the outbreak of war . 
• (d) It has been decided that no increase in the permanent stl-epgth of 

the Royal Indian Navy should be made during hostilities in view of the uncer. 
tainty of the strength of the Royal Indian Navy after the war, and all recruit. 
ment is, therefore, made only to the Reserves on a temporary basis. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Withreference 
1.0 the answer to part (b) of the question, will the Honoura.ble.Member tell us. 
whether officers belonging to the Royal Naval Reserve have been employed· 
permanently or temporarily in the Royal Indian Neavy since the Qutbr&k 
of the war 1 
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TRB HONOURABLE MR. A. DEC. WILLIAMS: No, Sir, beC&Uf6 no 
.1Lppointments are made from the Reserve to the Royal Indian Navy either 
pe~ently or temporarily. Such appointments as are made are made in 
the Roya.l Indian Naval Reserve on a temporary basis, not 'in the Royal 
Indian Navy. \ 

THE HONOURABLE PANDIT HIRDAY ~ATH KUNZRU: Am I to take 
it that no officer from the Royal Naval Reserve hal! been a.ppointed a~ an 
..officer in the Royal Indian Navy! 

THE HONOURABLE MR. A. DEC. WILLIAMS: No. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Have any been 
.:appointed as officers in the Royal Indian ~aval Reserve' 

THE HONOURABLE MR. A. DEC. WILLIAMS: I should require notice 
.of that, Sir. I am clear that none ha.ve been traIll!ferred to the Royal Indian 
Navy, but as to the Royal Indian Naval Reserve I am not sure. , 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I have ano'ther 
.question with regard to part (c). Will the Honourable Member tell us whether 
.any Indian officers belonging either to the Royal Indian Navy or t,he Royal 
Indian Naval Volunt~er Reserve have been appointed eVf'n in a ipmporary 
()8,pacity in the Royal Indian Navy? 

THE HONOURABLE MR. A. DEC. WILLIAMS: !tis rather a difficult 
matter. The point is this. Two Indian officers shortly after the outbreak 
·of the war were appointed on a permanent basis to the Royal Indian Navy. 
Nobody has been appointed after that on that basis. At that time the policy 
was changed. No appointments are made on a permanent basis direct to 
the Royal Indian Navy. Appointments are made on a temporary basis 
to the Royal Indian Naval Reserves. 

THE HONOURA.BLE PA.NDlT HIRDAY NATH KUNZRU: After a.ll these 
Reserves are more or less in the same position as thf' Special Reserve of Officers 
and the Army in India Reserve of Officers in connection with the Army 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: They are not so. That 
is what makes the position so eompIic&wd. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: ] quite under-
stand that. The Royal Indian Naval Volunteer Reserve is in the same posi-
tion as the Army in Inc;lia Reserve of Officf'rs and thf' Royal Indian Naval 
Reserve is in the same p08ition as the Reserve of Retired Officers who ha.ve 
had military tra.ining in the Army. Officers of the Army in India Reserve 
·-of Officers who have been employed in the Army have all been employed on 
.0. temporary basis and ha.ve been a.warded emergency commissions. Have the 
Royal Indian Naval Volunteer Reserve officers been appointed in the same 
way in the Royal Indian Navy 1 . 

THE HONOURABLE MR. A. DEC. WILLIAMS: No, Sir. 1 thought I 
made t.hat clear. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why not' 

• Tn HOliOURABLE Ma. A. DEC. WILLIAMS: Because it is not the 
policy to do' 89. 
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Tn HONOURABLE PANDIT HIRDAY NATH KUNZRU: The Honour-· 
able Member sta.ted that it was not the policy of the Government to give per~ 
manent coJilmissions. What I have asked is whether teIrlporaiy comrirlssionlJ-
have been given to officers belonging to the Royal Indian Naval Volunteer 
Reserve ih the Royal Indian Navy ~ . 

THE'HONOURABLE MR. A. DEC. WILLIAMS: I repeat, SIr, that new com-, 
missions in the Royal Indian Navy itself, either permanent or temporary, are' 
not being given. ' 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Then how have-
the officers required in connection with the e~pansion of the Navy been 
obtained ~ . 

THE HONOURABLE ?t1R. A. DEC. WILLIAMS: Officers are appointed to-
commissions in the Reserve. 

THE HONOURABLE PANDIT HIRDAY NATH KlJ'"NZRU: Are these-
people who are in the Reserve employed on the ships or not 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: Of course they are employed 
on th~ ships. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Then how' 
many of these officers have been so employed 1 

THE HONOURABLE MR. A. DEC. WILLIAMS: That merely means how' 
many officers' have been appointed recently or during the war to the Indian. 
Naval Reserve. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Appointed'. 
for duty on ships. That is my question. ' 

THE HONOURABLE MR. A. DEC. WILLIAMS: I must have notice of.-
that, Sir, ' 

ROYAL INDIAN NAVAL RESERVE AND RoYAL INDIAN NAVAL VOLtJlt'I'EEB'. 
RESIlElVB. 

70. THE HONOURABLE MR: V. V. KALIKAR: (a) Have Government 
granted permanent commissions to the officers serving in the Royal Indian· 
Naval Reserve and the Royal Indian Naval Volunteer 'Re!lCrve' If so, to. 
how: many officers' 

(b) Are the officers in the British Reserves granted perma.nentcommis-
sions' •• 

(e) If thEl answer to part (b) is in the affirmative, what are the reasons· 
for giving only "temporary reserve commissions" to Indian officers enlisted. 
in the Royal Indian Naval Reserve and the Royal Indian Naval Volunteer 
Reserve and not perma.nent commissions , 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): (a) Four permanent commissions had been graAted 
in the Royal Indian Naval Reserve and 31 in the Royal Indian Naval VolunteeJ:-
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Reserve on the date of the outbreak of war. Since that date all recruitment to-
the Reserves has been on a temporary basis. 

(b) So far as Government are aware, no officers servin~ in the BritiSh 
Reserves. have been, granted permanent commissions since. the ou~break of 
war. 

(e) Does not arise. 

ROYAL INDIAN NAVAL RBSBRVE AND ROYAL lliDIAN NAVAL VOLUNTEBR. 
RESERVE. 

71. TIiBHoNOURAllLE MR. V. V. KALIKAR: Is it a fact that the non-
Indian officers joining t,he Royal Indian Naval Reserve' and the Royal Indian 
Naval Volunteer Reserve as lieutenants are placed on a ship as juniors t-o the 
Indian Royal Indian Naval Reserve Bub·lieutenants for one year a.nd that 
they automatically supersede the Royal Indian Naval Reserve Indian officers-
even though the Indian officers had eight or nine years training at sea and 
higher technical qualifications 1 If so, what are the reasons for the super-
session of qualified Indian officers 1 . 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander.in.Chief): The answer to the first part is in the negative. The. 
latter part does not therefore arise. 

ROYAL INDIAN NAVY. 
72. THE HONOURABJ.E MR. V. V. KALIKAR: Will Government state· 

the numher of European and Indian officers recruited to the Royal Indian 
Navy since the beginning of the war? 

THE HONOURAB~ MR. A. DEC. WILLIAMS (on ~half of His Excellency 
~~e Commander.in"Chief): Eleven Europeans and 14 Indians. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Whence have, 
these 14 Indian officers been obtained? 

THE HONOURABLE MR. A. DEC. WILLIAMS: From the "Dufferin·!r 
and by examination by the Public Service Commission . 

. INDIAN IMMIGRATION FUNd, MaLAYA. 
73. THE HONOURABLE MR. V. V. KALIKAR: Will Government make 

a short statement regarding the Bill pllblishod in the Federated Malaya States 
Gazette of 25th September, 1941, proposing an important change in the pron-; 
sions concerning the purposes for which money in the Indian tmigration Fund 
could b~ "utilised and the action taken bv the Government of India. against 
this Bi!l1 • 

THE ~NOUJlA.BLE MR. G. S. BOZMAN: The Indian Immigration Fund 
was constituted by the Malayan Governments in 1907 \lith a view to pla.ce on 
a properly organised footing the system of recruitment of Indian labourers 
and to obviate the poBSibility of one employer unfairly obtainitIg the services 
of la~ure~ .who had been recrui~ at the expense of another employer~ The 
Funtl 18 utilised to pay for the tram and steamship fares of emigra.nts and to 
meet their feeding, medical, quarantine and repa.triation charges. It may 
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also b~ used for certain other purposes. The Malayan Governments now pro-
pose to amend their Labour Code in order to make it possible for them to 
utilise this Fund for the recruitment of labour from the Netherlands East 
Indies also. The Government of India have now under consideration the 
question of making certain representations to the Malayan Governments on 
the subject. 

NUMBER OF BRITISH OFFICERS GRANTED COMMISSIONS IN THE INDIAN AR..1\1Y. 

74. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: (a) How' 
many Britililh combatant officers have been brought from England since the 
1st September, 1939, for appointment to commissioned rank in the Indian 
Army 1 

(b) How many officers belonging to the Special Unefuployed List who 
ceased to be on a.ctive duty in 1934 ha.ve been recalled since the 1st 
Septem ber, 1939 ! 

(r) How many British warrant officers have been appointed as commis-
:8ioned officers in the Indian Army since the 1st September, 1939 ! 

(d) What is the number of British combatant officers who have been 
selected for the grant of emergency commissions in India since the 1st Septem-
ber, 19391 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): With your permission, Sir, I will answer questions 
Nos. 74 to 76 together. 

It is not in the public interest to give the information asked for by the 
Honourable Member and in this connection I would refer him to the answer 
given by His Excellency the Commander-in-Chief to the Honourable Mr. 
Hossain Imam's question No. 78 on the 6th March, 1941. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is it a fact, 
Sir, that a question similar to question No. 74 was answered sometime ago 
by Government? 

THE HONOURABLE MR. A. DEC. WILLIAMS: I would again refer the 
Honourable Member to the answer given by His l<:xcellency the Commander-
in-Chief to the question which I mentioned. It is all there. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I again 
ask the Honourable Member· if a question similar to this question was 
answered, why is not this information supplied now ? 

THE HONOURABLE MB. A. DEC. WILLIAMS: I would again refer the 
Honourable Member to His ExCt"llency the Commander-in-Chief's answer. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I would again 
ask why if this information was supplied some time ago it is not supplied now! . 

THE HO'NOU1U.Bl..E MR. A. DEC. WILLIAMS: The Commander-in-Chief 
has explained it there. 

To HONOU1U.BLJ: THE PRESIDENT: Government might have supplied 
the information sometime ago, but the Government Member now savs that 
he doos not wish to reply. That is the end of it. I ~annot go beyond ft. • 
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THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is this change· 
of policy due merely to a change in the headship of the Defence portfolio' 

THE HONOURABLE THE PRESIDENT: Government is responsible for· 
that. I have nothing to do in this House with that change of policy. 

THE HONOURABLE PANDIT HIRDAY N ATH KUNZRU: It does seem 
to me absolutely intolerable that Government should arbitrarily decide not 
to give information of a kind which they have given before. 

THE HONOUBABLE THE PRESIDENT: May I request the Honourable· 
Member not to argue further ~ He is a very old Member. He knows that 
neither the President nor a Member has a right to question anything further 
in a matter of policy. Whether that policy is acceptable to the House or not 
is a different question. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I quite under-
stand, Sir. The Governmt>rit are greater dictators than the dictators they are 
fighting against. 

THE HONOURABLE THE PRESIDENT: Please don't argue, Pandit 
Kunzru. 

THE HONOURABLE PANDIT HIRDAY NATH KINZRU: I do not know 
up to what question Mr. Williams ha.s replied. Perhaps Mr. Williams will tell 
me whether he has answered all the questions or SOme of them. 

THE HONOURABLE THE PRESIDENT: Up to No. 77. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: His answer 
covered so many questions that I do not know where to start. 

THE HONOURABLE MR. A. DEC. WILLIAMS: The answers apply, Sir, to 
questions Nos. 74 to 76. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: We may take· 
it that the answers will apply to all questions relating to the Defence Depart. 
ment in future. 

NUMBER OF INDIANS GRANTED ElIrI1DRGENCY COllfllrlISSIONS. 

75. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: How 
many Indian candidates have been granted emergency commissions riince 
the 1st September, 1939 ~ 

(See reply to question No. 74.) 

NUMBER OF INDIANS, ETC., UNDER TRAINING AT DElmA DtiN, ETC. 

76. THE HONOURABLE PANDIT HIRDAY NATH KUNZ:a.U: Will; 
Government state the number of pUl'e Indian, Anglo-Indian a.Dd. British· can-
didates, respectively, under training at (a) Debra Dun, (6) Mhow, (e) Belgaum 
ana (d) B~lore ! . 

(See reply to question No. 74.) 
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WAGES OF INDIAN LABOURERS IN MALAYA. 
77. THE HONOURABLE PANDrr HIRDAY NATH KUNZRU: What 

/tre the w~ge rates applicable to Indian workers on rubber plantation!;: in 
Malaya at present? 

THE HONOURABLE MR. G. S. BOZMAN: The standard wage rates for 
Indian labourers are 40 cents a day for men and 32 cents for women. The 
basic rates of wages now being paid are 50 cents for men and 40 cents for 
women. In addition, all labourers receive an allowance termed a victualling 
1Iliowance of 10 cents a day on accQunt of the increased cost of living. I 
.understand that in certain areas higher wages are in fact being .paid. 

LIVING ALLOWANCES TO INDIAN LABOURERS IN :J.\fALAYA. 
78. THE HONOl:RABLE PANDIT HIRDAY NATH KUNZRU: (a) What 

is the cost of living allowance paid b~' the Malayan Government to Indian 
labourers employed under any public authority whose daily wages do not 
.exceed $H 

(b) Is the same allowance paid to Indian workers on rubber plantations ~ 
If not, why not 1 

THE HONOURABLE MR. G. S. BOZMAN: (a) For the month of September, 
1941, it was $5'10 or about 19 cents a day. 

(b) No. The employers hold that it does not apply to and is not binrung 
on them, and that the increases sanctioned by them are sufficient. 

THE HONOURABLE PANDIT HIRDAY NATH KlJNZRU: Are Govern-
ment aware that the cost of living allowance given by Government to. their 
own employees has been increased since October and that the lowest daily 
. allowance given now amounts to about 22 cents 1 

THE HONOURABLE MR. G. S. BOZMAN: I have given, Sir; the latest 
.information supplied to us officially but the Honourable Member's information 
may very well be correct. 

THE HONOURABLE PANDI'l' HIRDAY NATH KUNZRU: What efforts 
:have been made by the Government of. India to get for the workers on the 
·plantations the same allowance owing to the rise in the cost of living as the 
.Government of Malaya are payin.g to their own workers ~ 

THE HONOURABLE MR. G. S. BOZMAN: The Government of India, Sir 
have brought this to the notice of the Malayan Povernment. ' 

TBB HO)lOURABLE PANDIT HIRDAY NATH KUNZRU: lithe Malayan 
Government has done nothing so far, what action has been taken by the Gov-
.,ernment in the meanwhile to press their views on the Malayan .Govetqplent 1 

THE HONOURABLE MR. G. S. BOZMAN: The Honourable Member is 
Aware tha4; (leltain &Cltion has already been taken, thoqgh not spec::ifica.uy in 
connection with this particular issue. What further action should be taken 
i. ", matter under oonaideration of the Government. 

bz HONOUBABLl!i PANDIT HIRDAY NATH KUNZR.U: Frankly, Sir, 
I do not understand what the Honourable Member has referred to. t a.m 
not aware of any specific action taken by the Government of India either in 
this connection or in any other connection. 
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THE HONOURABLE MR. G. S. BOZMAN: I thought the Honourable 
ltIember was aware that we had prohibited the. emigration of. assiSted un-
-skilled labour. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But "that was 
. done some time ago, long ago in faot. 

AUSTRALIAN OFFICERS IN THE INDIAN ARMy. 
.. 79. THE HONOURABLE PANDIT HIRDAY NATH KUN7.RU: (a) Has 

the attention of Government been drawn to Reuter's message from Singapore, 
dated the 23rd August, 1941, that 30 Australian oijicers have been trained 
in Singapore" for service in the Australian Imperial Foroe and in British and 
Indian Army units" ? 

(b) Is it intenderl to employ any of these officers in Indian units? If 
-so, why? Can Indians be appointed as officers in the Australian Imperial 
Force 1 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
·the Commander-in-Chief): (a) Yes, Sir. 

(b) Yes, provided they are suitable and offer their servicea. The reason 
-is the great need for officers for the expanded Indian Army. As regards the 
last part, Government have no information. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Have Govern-
.ment made any inquiries on the subject ? 

THE HONOURABLE MR. A. DEC. WILLIAMS: No, Sir. 

THE HONOU'RAllLE PANDIT HIRDAY NATH KUNZRU: Why have they 
:not' 

THE HONOURABLE MR. A. DEC. WILLIAMS: It will require a special 
reference to Australia and it is neither desirable in the public interest nor 
-worth while to make a reference. 

THE HOlfOURABLE PANDIT HIRDAY NATH KUNZRU: Is the Honour-
able Member aware how strong is the feeling in India against the appointment 
.of Dominion nationals as officers in the Indian Army? 

THE HONOURABLE MR. A. DEC. WILLIAMS: I said, Sir, I have no infor-
mation. 

THE HOlfOUJWJLE PANDIT HIRDAY NATH KUNZRU: Does this 
'Government know anything about Indian sentiment or doea it merely ignore 
facts in oJ'der to thrust their arbitrary decisions down 01lJ' throats ! 

THE HONOURABLE THE PRESIDENT: Mr. Williams has stated that 
~vernment have DO information and that is an end of it. 

THE HOlfOURABLE PANDI'r HIRDAY NA'EH KUNZRU: If I were 
-given time I would point out the statements made by the milita.ry autboritiea 
-sh~wiDg that they are aware of this fact. What is the good ofbia saying that 
theycare not aware of it. They are aware of it but they feel that they have 
the power_ today tollout our_ sentiments in any manner they like. 
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THE HONOURABLE MR. P. N. SAPRU: Is the Government of India. 
functioning in this country or in any other country 1 (Laughter.) 

T~ HONOU'RABJ.E THE PRESIDENT: I cannot allow the question. 
That does notarise. 

DEFENCE CONSULTATIVE COMMITTEE. 
THE HONOURABLE THE PRESIDENT: The following Honourable-

Members have been nominated for election to the Defence Consultative Com-
mittee :-

1. The Honourable Sardar Buta Singh. 
2. The Honourable Sir A. P. Patro. 
3. The Honourable Mr. Khurshid Ali Khan. 
4. The Honourable Mr. V. V. Kalikar. 
5. The Honourable Pandit Hirday Nath Kunzru. 

There are five candidates for four seats and an election is necessary. The-
Council will now proceed to elect Members from the Council who shall be 
required to serve on this Committee. The election will be according to the 
principle of proportional representation by means of the single transferable· 
vote and the ballot papers will now be placed in Members' hands and I ask 
the Honourable Members to vote in accordance with the instructions noted 
thereon. 

. (Ballot papers were then distributed.) 
THE HONOUBABLE THE PBESIDENT: As the Council will not probably· 

meet till next week, I shall have the result of the election communicated to the· 
Honourable Members by circular. 

STANDING COMMITTEE FOR THE DEPARTMENT OF SUPPLY. 
THE HONOURABLE THE PRESIDENT: With reference to the announce-· 

ment made by me on the 10th November, 1941, regarding nomination to the 
Standing Committee attached to the Department of Supply, I have to announce 
that the Honourable Mr. R. R. Haddow has been nominated to it. As 
there is only one .ea.ndidate for one vacancy I declare him duly elected. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ·ON THK 
. TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the Bill 1;0 alter the 
constitution of the Board of Trustees of the Port of Madras, which was passed 
by the Legislative AB8emblyat its meeting held on Tuesday, the llth Novem-· 
ber,I941. 

STATEMENTS, ETC., LAID ON THE TABLE.· 
. THE HONOUlLABL1: Ma. C. E. JONES (Finance Secretary): Sir, I lay 

O1ltbe t&ible .oopies "'of- , 
1. Ce>ntraI Govel'llment Appropriation Accounts, Civil, 1939-40 and: 

Audit Report, 1941. 

• N;,t printed. Copies placed in the Library of the Ho~. 
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2. Central Government Commercial AppendiX to the Appropriation 
Accounts, Civil, 1939·40 and Audit Report, 1941. 

.3. Central Government Appropriation Accounts, Posts and Telegraphs, 
1939-40 and Audit Report, 1940. • 

4. Central Government Appropriation Accounts of the DefenceSer-
vices for the year 1939-40 . 

• "i. Audit Report-Defence Services, 1941. 
,6. Central Government Commercial Appendix: to the Appropriation 

Accounts of the Defence Services for the year 1939·40 and the 
Audit Report thereon. 

7. Appropriation Accounts of Railways,in India for 193940, Part 1-
Review. 

8. Appropriation Accounts of Railways in h!dia for 1939·40, part II-
Detail Appropriation Accounts. 

9. Railway Audit Report, 1941. 
10. Capital Statements, Balance Sheets and Profit and Loss Accounts 

of State Railways in India, including the' Bala.li.ce Sheet and the 
Profit and Loss Account of Tatanagar Workshops, 1939·40. 

n. Balance Sheets of Railway Collieries and Statements of all·in·cost 
of Coal for 1939·40. 

CENTRAL ADVISORY BOARD OF EDUCATION IN IIiDIA. 
THE HONOURABLE MR. G. S. BOZMAN (Secretary, Indians Overseas 

Department): Sir, I move:- . 
;, That the Members of this Council do prooeed to elect, in such manner as may be 

. approved by the Honourable the President, one person from among their own numbers 
to be a member of the Central Advisory Board of Education in India, with effect from the 
date of election. " 

The Motion was adopted. 
THE HONOURABLE THE PRESIDENT: With reference to the Motion 

which has just been adopted by the Council, I have to. announce that nomina· 
tions will be received by the Secretary in his office up to 1 P.M. on Saturday, 
the 15th November, 1941 and the date of election; if necessary, will be 
announced later. 

CODE OF CRIMINAL' PROCEDl!RE (AMENDMENT) BILL. 
THE HONOURABLE MR. SHAY AX A. LAJ .. (Nominated Official): Sir, I 

move:-
" Tbat the Bill further to amend'~e of Criminal Procedure, 1898, as passed by 

the Legislative Assembly, be taken into co~deration." 
i 

. Sir, this Bill is designed to supply a shortcoming in the existing law relat. 
~ iIig to criminal procedure. It has been brought to light by a recent decision 
of the Sind Chief Court, and I think also of the Patna High Court. In the case 
before the Sind Chief Court a person was accused of having committed an offence 
at a place in a tribal area and was arrested at a place in Sind. But the Sind 
Cocrt ordered his release on the ground that the warrant·was issued by a Court 

. outside British India and could not therefore be executed· in British India. 
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[Mr. Sha.vax A. Lal.] 
The decision was undoubtedly correct, but it has led to serious practical diffi-
pulties. No doubt there is the procedure of extradition. But extradition, 
in some ~, is bound to involve delay and it might conceivably defeat the 
ends of Justice by enabling the criminal to make good his escape. I must 
make one thing clear, namely, that this Bill does not provide for execution of 
criminal processes issued by Indian State Courts in British India but merely 
provides for the execution of criminal processes issued by British Courts out-
side British India but in India which have to be executed in British India. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOUlLABLE MR. SHA V AX A. LAL: Sir, I move :-
.. That the Bill. 88 paged by the Legislative Assembly, be paaaed.' 

The Motion was adopted. 

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) BILL. 
THE HONOUBABLE MR. SHAVAX A. LAL (Nominated Official): Sir, I 

move:-
II That the Bill further to amend the Code of CrimiDal Prooecime, 1898 (Second' 

Amendment), 88 puaed by the Legislative Assembly, be taken into oonsideration." 

Sir, the need for this Bill has been very fully explained in the Statement 
of Objects and Reasons and I need not detain the House by recapitulating 
the contents of that statement. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOUBABLE Ma. SHA V AX A. LAL: Sir, I move'-
.. That the Bill. 88 paged by the Legislative Assembly, be paged." 

The Motion was adopted. 

INDIAN FACTORIES (AMENDMENT) BILL., 
THlI: HONOURABLE IIALm. Sm FIROZ KHAN NOON (Labour Member) ~ 

Sir, I beg to move:-
.. That the Bill further to amend the Factories Act, 1934, 88 p..ad by the Legialativ. 

Allembly. be taken into~" 

Sir, it is a very simple Bill and the objects are already put down in writing. 
I do not think it needs any speech from me. 
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, I 

TB:E HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Mllha.mmada.n): While welcoming this Bill, I should like to stra88 the need 
for amending the definition of a :£a.ctory in the India.n Factories Act. Under 
the present law a factory is a workshop or a manufa.cturing establishment which 
employs more than 20 persons. The Provincial Governments have power to 
reduce by notification the number 20 to 10. 

TB:E HONOURABLE THE PRESIDENT: While your argument is perfectly 
sound, I would point out that that is not the question before this House. The 
only question before us at present is the amendment of the Factories Act 
in a certain manner. If you want to amend it in any other manner you are 
at liberty to bring in a Bill. 

TB:E HONOURABLE MR. P. N. SAPRU: Sir, while supporting this amend-
ment I was suggesting that further amendments might be considered by the 
Government, and what I was therefore saying is that there is need for central 
direction and legislation. The Provincial Governments have not utilised 
this power to the extent it should have been, I mean the power of reducing 
the number from 20 to 10. The matter I think was considered at the second 
conference of Labour Ministers which was held recently, and I think their 
conclusion was that--

"The Conference is generally of the opinion that the propoaal of the Bombay Gov. 
ernment for amending clause 5 of the Factories Act should be followed up by Centl'RI 
legislation ". . 

Therefore I am suggesting to the Honourable Member to consider the question 
of further amending the Factories Act to bring it into harmony with modern 
conceptions. 

THE HONOURABLE M..u.Ix Sm FIROZ KHAN NOON: An that I can 
say is that in respect of any amendment that any Honourable Member of this 
House feels ought to be brought about, I shall be very grateful if they will 
kindly send it to me in writing, and the matter will receive my very careful 
consideration and I will get in touch with them afterwards. 

THE HONOURABLE THE PRESIDENT: Motion moved:-
"That the Bill further to amend the FaotorieB Act, 1934, as pa8II8d by the Legislative 

AMembly, be taken into consideration." 

Question put and Motion adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURABLE MALIK Sm FIROZ KHAN NOON: lSir, I beg to, 

move:-
.. That the Bill, as pa8II8d by the Legislative AMembly, be paaaed." 

The Motion was adopted. 

MINES MATERNITY BENEFIT BILL. 
THE HONOURABLE MALm' Sm FIROZ KHAN NOON (Labour 

Member): Sir, I beg to move:-
... That the Bill to regulate the employment of WODlIID in mines for a oeri&in period 

before and after childbirth and to provide for ~yment of maternity benefit to them 
as pa8II8d by the Legislative ABBeDlbly, be taken mto consideration." ' 



112 COCNClJ. OF IiTATE 113TU ~ov. 1941 

TkE HONOURABLE MR. P. N.SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, I should like to lend my support to·this measure, 
but while doing so I should like to stress that it should have gone further than 
it actuallJ has done. I think. there was a draft Convention of the International 
Labour Office in IIH9, and the principle accepted in 1919 by that draft Con-
vention was that the period of maternity benefit should be six weeks before 
and six weeks after childbirth, that is, a total period. of three months altogether. 
Now, Sir, so far as this Bill is concerned, it .provides for a periOd of four weeks 
before and four weeks after childbirth. I should have liked the Bill to be in 
accordance with the draft Convention adopted by the International Labour 
Office in 1919. The cost of maternity benefit is extremely small. Out of 
ten women employed it has generally been found that one woman becomes 
entitled to :m&ternity benefit in a year. Under this Bill this woman will 
get two months benefit, and I would ask that she should be paid for three 
months, one-fourth of her year's pay. Now, the number of women employed 
in mines is only one-fourth of the total working populations in mines, and we 
know that women workers do not get equal pay with men. They get about 
half the men's wages. Therefore, so far as the cost of.production is concerned, it 
will not go up very much if the period is extended from four to six weeks before 
and after childbirth. It must also be remembered that in these mining areas 
very few women will get the benefit because of the word "continuously". In 
order to get the benefit it is necessary for'll. woman to have worked continuously 
and very few of them do work continuously. Therefore, if my proposal is 
accepted, the cost of production will go up very slightly, and I do hope that 
Government, having gone so far, will go further and implement the draft 
Convention of 1919. 

THE HONOURABLE THE PRESIDENT: You are very lucky you ar~ not 
I/o factory owner. 

TIn: HONOURABLE MR. P. N. SAPRU: I am very lucky I am not a 
factory owner. I am rather proud of it. I am looking forward to the day 

12 N when gradually we shall have no factory ownew and the factories 
OON. will be rim in the interests of the community by the community 

itself. All that. will come about gra4ually in the course of evolution. There-
fore, Sir, not being afa.ctory owner, I can look at these questions from·a det&ch-
«i point of view. My personal interest is not involved one way or the other. 
I am a professional wage earner. I do hope, Sir, that Government will look at 
this question sympathetically and I welcome the Bill. All that I say istha.t 
I should have liked it to go a . little further. The matter was considered by 
the Labour Ministers' Conference. Their' conclusion is rather vague. They 
aay:-

" The CoDCerence was of opinion that legislation must be uadertaken ceutrally with 
a v;iew to ensuring maternity benefits for women employed in coal mines on the same lines 
as existing legislation governing factory labour "0 . 

With these words, Sir, I support the Bill. 

THE HONOURABLE MALIx SIR FIROZ KIIAN NOON: Sir, I sh~uld like to 
say just a few words" on what the Honourable Member hat said. The Honour-
able +dember ha.s my sympathy when be wishes to extend the benefit of the 
Bill to women for six weeks before and after childbirth and nobody will be 
more pleased than myself to find that this country so far as benefits to women 
workers and to labour are ooncemed was in the forefront like the most civi'iised 
countries in the world. But I should like to point out just one or two facts 
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[Sir Firoz Khan Noon.] 
for his consideration. One fact is tha.t this is a very poor country where there 
is an enormous competition between worker a.nd worker and if we mlike thc 
cost of the child-bearing women heavy for the factory owner there,ma.y be a. 
tendency on their part not to employ married women or women likely to have 
children and in that way they may be doing harm to the poor women. who are 
bringing up children, especially when the number oT such women is small as 
compared with the number of women who do not bea.r children. 

THE HONOURABLE THE PRESIDENT: You are quite right. I under-
stand in many factories they do not employ chUd-bearing women workers. 

THE HONOURABLE MALIK SIR FIROZ KHAN NOON: We have to safe.. 
guard against this contingency in respect of these women. Secondly, this 
kind of legislation is not new to this country. Our factory owners have to 
compete with foreign factory owners and the cost of production means a lot to 
them. We have to be a little patriotic in the beginning when our industry 
is just trying to stand on its legs. Another point is that when you have to 
break to saddle a new colt you must put the weight on him gradually. If 
you put too much weight on him all at once, he will begin to kick.. The industry 
has to progress by the co-operation of factory owners and workers. It is then 
alone that we can get the happy medium which we all wish to see achieved. 

THE HONOURABLE THE PRESIDENT: Motion moved:-
" That the Bill to regulate the employment of women in mines for a certain period 

before and after childbirth and to provide for payment of maternity benetit to them, &II 
passed by the Legislative ABBembly, be taken into consideraton." 

Question put and Motion adopted. 
Clauses 2 to 5 were added to the Bill. 

THE HONOURABLE MR. SRA VAX A. LAL (Nominated Official); Sir, 
I move:-

II That for the existizlg proviso to sub·clause (1) of ol&WIe 6 the following p~ be 
substituted, namely:- . 

• Provided tbat she shall not receive such bonus if at the place ehoeen by her for 
her confinement she would have been entitled free of charge to the services 
of a ~ualitied midwife or other trainsd person provided by the owner of tbe 
mine ." 

Sir, this is a purely drafting amendment which improTes upon the wording 
of the existing proviso. I move. ' 

The Motion was adopted. 
ClaUse 6, as amended, was added to the Bill. 
Clauses 7 to 18 were added to the Bill. 
Clailse I was added to the Bill. 
The Title and Preamble were added to the Bill 
THE HONOURABLE M.u.:m SIB FIROZ KHAN NOON: Sir, I beg to 

move ;--
II That the Bi~ to .regulate the em~loyment of women in ~ fOr a certaiD. period 

befOl'e and after ohildbirth and to pl'OVlde for payment of matermty ~t to them 88 
pBII~ed by tbe Legislative Assembly and &II amended, be passed." ' 

The Motion was adopted. 



RESOLUTION BE AMENDMENT OF AUDITORS' CERTIFICATES 
RULES, 1932. 

THJIl HONOU1l.A.BLlIl SIB ALAN LLOYD (Commerce Secretary): Sir, I beg 
to move the following Resolution:-

II This Counoil reoommends to the ~T8rnor General in Council to amend the Auditors' 
Certificates Rules, 1932, in such manner 88 to admit of the enrohnent on the Register ,?f 
Aooountants of a Restrioted Certificate holder who does not possess the normal quali-
fioations for enrolment but satisfies the Central Government that he is a fit person to be 
enrolled. " 

I make this Motion, Sir, in rather unusual circumstances. The ,objoot 
which we wish to secure is the framing of'a rule to the effect described in the 
proposed Resolution. There is no legal objection to the framing of Buch a 
rule under the law as it stands; but the effect of such a rule woula be to cover 
the substance of an amendment which was moved in the Legislative Assembly 
at the time when the Indian Companies (Amendment) Act, 1930, was before 
it, in the form of a Bill, and which was rejected. Before making such a rule; 
therefore, we felt that we were under a moral, if not a legal, obligation to 
put the matter before the Legislature and as no amending Bill was caJled 
for, we have r~ to the moving of Resolutions in both Houses of the 
Legislature. 

The pioposal to enact the rule described rests upon a recommendation 
of the Indian Ac.()ountancy Board who pC!inted out that the class of Restricted 
Certificate holders includes a number of persons who by virtue of their wide 
eXperience are fit to be entrusted with the ful). responsibilities of a. RegU!1iered 
Accountant. 

I wish to make it clear that we do not feel any apprehension lest) this 
action should lead to a lowering of the high standards of the profession which 
we are all concerned to ma.intain. It will apply only to auditors who were 
already in practice before the passing of the Act of 193Q and there are only 
49 . Restricted Oertifica:te holders in all India.. Moreover, arrangements will 
be made for the merits of individua.l a.pplicants for inclusion in the list of 
Registered Accountants to be subjected to careful scrutiny. 

The Motion was adopted. 

STATEMENT OF BUSINESS. 
, . 

TlIE RIGHT HONouRABLlIl Sm AKBAR HYDARI (Leader of the House) : 
Sir, I was going to suggest that the House should meet on Saturday, the 15th, for 
the sole purpose of la.ying on the table the Bills which the Assembly is expected 
to pa.ss toda.y or tomorrow, but I understand from my Honourable friends 
opP'lBite that they ha.ve no objection to taking up the Bills on Wednesday, 
the 19th, provided they are circulated amongst the Members on Saturday. 
There will, therefore, be no need for this House to meet tomorrow or the day 
a.fter and I propose that the House should meet on Monday, the 17th to deal 
with the Government Bills which· have a.lread.ybeen laid on the table. 

The QoUpcil.theh ~ourned till Eleven of the Clock on Monday, ~e 17th: 
November; 1941. .. 
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